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Sn  <#*•>
Jjtouae. But 1 have reffurred all these 
coBMJiaint* to the Committee on the 
flfeljare of flit Scheduled Caste?  A 
iicheduled tribes to enquire into the 
matter and, if necessary, the Parlia
mentary Committee will submit  a 
report to the House. (Interruptions). 

11.85 fcrs.
DISCUSSION RE. PRICE OF 

SUGARCANE

MR. SPEAKER: We shall now take 
up further discussion on the sugarcane 
price. Shri Sha&nawaz Khan.

THE MINISTER OF STATE IN THE 
MINISTRY OF 'AGRICULTURE AND 
IRRIGATION (.SHRI SBAHNAWAZ 
KHAN): Sir, I am very grateful to the 
large number of the Hon.  Members 
who have taken part in this debate. 
Sir, 1 Cam well imagine the concern of 
the hon.  Members in ensuring the 
welfare of their constituents and the 
farmers. It has been rightly emphasis
ed by all the Members who spoke on 
the subject that the farmers must get 
a lair and remunerative price for their 
produce. Sir, that is  precisely the 
intention of our  Government. Over 
2P per cant of the population of our 
country lives in the villages and are 
engaged in farming. Therefore,  the 
welfare of such a large number of po
pulation, that is about 80 per cent of 
our population—approximately 70 per 
cent are farming class and about 10 
per cent are  agricultural  labourers 
living in the country-side—are living 
in the villages and subsisting on farm
ing, is the  primary concern of the 
Government of  India. The Govern
ment is fully conscious of the efforts 
that will have to be made and the Gov
ernment iuily supports the efforts of 
the farmers to make the country self- 
&Uflicient m  food. Shri Pande, Shri 
Genda Singh and Shri Vikal and other 
hon. Members who are the true re
presentatives of the iarmers and who 
are the custodians for watching the 
interests and wellare of the farmei s 
have spoken in very  emphatic and 
veiy strong terms. The Government is 
aware of the fact that the ellorts oi 
the Government are to provide them

with the necessary inputs like irriga
tion facilities, loans from the banking 
institutions, etc. As a result of joint 
efforts of the  Government and the 
farmers the country is now passing 
through rather a comfortable period ia 
the matter of production. Luckily we 
had a good rabi crop followed by a 
food kharif  crop. The prospects ot 
the coming rabi <erop are equally good.
1 would like to take this opportunity 
to congratulate our farmers on making 
the country self-sufficient in food. In 
fact, as a number of hon. members 
have pointed out, the main concern of 
the government how is to ensure that 
when the farmers produce more, the 
prices should not fait to such an extent 
that they become unremunerative. This 
is a very valid point to which the 
government is directing its full atten
tion. it is with a view to ensuring 
this that the government has fixed the 
minimum support price to ensure that 
the prices of foodgrains  and other 
articles would not be allowed to iall 
below a certain level. This minimum 
support,price policy is being fully im
plemented by the government.  The 
Food Corporation is on the alert and 
if in any area the prices of food
grains—wheat,  paddy  or  .coarse
grains—fall below a certain level, ttu» 
government comes in with support 
measures.

J am aware of the difficulties of the 
farmers about potatoes and the gov- 
eromenf~is doing whatever it can to 
help the farmers. The point at issue 
today is the sugarcane. Sugarcane and 
sugar play a very important role in 
the economic Hfe of our country. Here 
again, I would like to congratulate the 
farmers, the industry and the workers 
for working unitedly to increase sugar 
production in the  country. I would 
give some figures.  In 1071-72, sugar 
production was 31.13 lakh tonnes. In 
1974.75 it shot up to approximately 
48 lakh tonnes. I would also take the 
House into confidence about our ex
ports. The  exports have also been 
going up  and we had placed at the 
disposal of the  STC about 13 lakh 
tonnes for export, which is nearly two
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and a half tirrieg the quantity of the 
prevlcnfs year. That is a tremendous 
effort. A sizable quantity has already 
been exported and more would be ex
ported. Out of this, the country has 
earned a foreign exchange of approxi
mately Rs. 450 crores. That is a very 
laudable effort.

AMP HON. MEMBER: What is pro
duction this year?

SHRI SHAHNAWAZ JKHAN: We are 
hoping it will be slightly more or at 
least equivalent to what it was last 
year. As in the case °f other food
grains, the government fixes the mini
mum support price of sugarcane. The 
factors taken into  consideration are: 
The first is actual cost of production. 
Second is the return to growers from 
alternative crop. If the grower does 
not grow sugarcane and supposing, he 
grows alternative crop, what would be 
his income that he would derive from 
that alternative crop, is taken into 
consideration.  (Interruptions).

SHRI HAR1 KISHORE SINGH (Pup- 
ri): The hon. Minister is trying to mis
lead the House. We want to know on 
what basis the  statutory minimum 
price is fixed. But he says that the 
cost of production is taken into consi
deration. I would like to know, what 
is the actual cost of production of 
sugarcane per quintal9

SHRI  NARSINGH NARAlN PAN- 
DEY (Gorakhpur): What is the break
up?

SHRI SHAHNAWAZ KHAN: There 
are a large number of Members here 
who are fanners themselves. I also 
happen to be a farmer myself. The 
cost of cultivation of sugarcane varies 
from area to area depending on the 
nature of the soil, the irrigation facili
ties available. It varies according to 
areas and different factors. (Inter
ruptions)

6, 1078 Price of Sugarcane  go 
(Dfe.)

6WXI HAftl KISHORE SINGH: The 
Government has divided toe country 
into different zones. What is the cost 
of production in eastern UP and Bihar 
and southern -States?

MR. SPEAKER: Let him complete. 
If there is any question, you can ask 
him later. Don't  confuse him like 
this.
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SHRI SHAHNAWAZ KHAN: While 
we fix the cane price, we consult all the 
State Governments of main sugar pro
ducing areas. Those  State Govern
ments are asked to take into conside
ration the actual cost of  cultivation 
by the farmers and  they make 
recommendations to us.  (Interrup
tions)

MR. SPEAKER: If you are shooting 
questions like this, he would not be 
able to finish. Let him complete it, 
and if there is any clarification needed, 
he will give it later.

SHRI D. N. TIWARY (Gopalganj): 
The main question is the price  of 
sugarcane and a notice on this was 
given long back. If there is no for
mula on the basis of which the price 
was fixed, then what is this debate 
debate about? (Interruptions)’

MR. SPEAKER: Now listen to the 
Minister, please.

SHRI  K  SURYANARAYANA 
(Eluru): Yesterday also, the Minister 
and the Government of India were very
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sympathetic to tta* agriculturists. All 
the Members are making a request to 
the Government. The fixation of 
prices in various zones is bureaucratic 
and is calculated to mislead the Gov
ernment. if necessary, the reply may 
be postponed; and the Minister may 
give it in the afternoon to-day. He 
can. give all the figures at that time.

MB. SPEAKER: I know that the hon. 
Members are very much agitated. But 
flhere has been a debate. The Minister 
is replying now. You are not allow
ing him to reply.

' SHRI BHAGWAT JHA AZAD 
(Bhagalpur): We will not question him 

*-t>n every sentence. Just one informa
tion we want to have. How does the 
Government fix the price? What is 
'the cost-price with the Government, 
per quintal of cane? Only if he gives 
this basic fact, should he proceed. If 
he cannot give this basic fact to the 
House, what is the use of hearing the 
.Minister whose every assumption JS 
questionable, doubtful and a fraud up
on the farmers of India?

SHRI SHAHNAWAZ KHAN: I am 
gware of the feelings that are running 
so high on this issue; but I would re
quest the hon. Members to listen to 
ffie first and then, at the end of it, ii 
there is anything that they would like 
to know further, I would be happy to 
explain to them. All that I was ex
plaining was that the Government 
fixes the minimum support or the 
minimum statutory price. And that 
is done by inviting the opinion—the 
recommendation of the Agricultural 
Prices Commission. The Agricultural 
Prices Commission consists of econo
mists and other people who know___
<Interruptions). They take all the fac_ 
tors into consideration, by consulting 
the agricultural universities, state gov
ernments and associations of growers 
They invite their recommendations and 
they take all that into consideration 
while coming to a decision. Based on 
them, the Agricultural Prices Commis
sion makes a recommendation to the 
Government. Over and above that.

the Central Government consults the 
state governments. (Interruptions). 
The Association will also write to aU 
the fanners, to find out what theur 
opinions are. Based on that, we fix the 
minimum Statutory price. But that 
does not mean that the farmer gets 
only the minimum statutory price. For 
instance, last year the minimum &ta- 
tutory price recommended by the Agri
cultural Prices Commission was Rs. 8.5 
per quintal, related to the recovery of 
8.5. If the recovery is more, he gets 
more, in spite of this minimum price, 
last year the grower in Western I TP 
got Rs. 14.50, which means Rs. 6 more. 
So, it is not correct to say that the 
minimum statutory price binds down 
th* State Government. The question 
of supply and purchase of sugarcane 
is a matter between the grower and 
the purchaser, the factory-owner. It 
Is they who have to decide the actual 
price to be paid. The State Govern
ment intervenes in some cases. They 
lend their support and try to settle this 
issue of the minimum price that has 
to be paid to the grower by negotia
tions with the mills. This is the 
method that has been followed. By 
and large. I think the fanners have 
been getting a fair price.

Members have spoken about the 
Bhargava formula. The Report of the 
Bhargava Commission was laid on the 
Table of the House. The Bhargava 
formula recommended that, after 
having paid the minimum statutory 
price to the grower, the excess realisa
tion should be shared on 50:50 basis. 
My (hon. friends, Shri Pandey, Shri 
Genda Singh and Shri Vikal were pre
sent when the Governor of UP had 
discussions with the representatives 
growers and Industry in order to solve 
this issue. The representatives of the 
industry state: ”if the growers feel that 
we are manipulating the figures, or 
altering or falsifying the accounts, we 
are prepared to give 50 per cent of our 
free sugar in kind to the representa
tives of the growers, let them sell it 
and distribute the profits." They were 
prepared to su> to that extent. My 
Ministry is also prepared to sit with
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the hon. Members who are interested 
in this matter and find out how this 
Bhargava formula is to be implement
ed. if they want this formula to be 
followed: 

� 1Rt � (�ui11) : mtm 
���. il �;fcfiT-cfefft i:mrr �T �. *u 
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q� mu ��r <ti<: �r � ? 
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SHRI SHAHNAWAZ KHAN: As 1 
was saying, by mutual negotiations 
and through the good offices of the 
State Governments, �he mill owners 
and the growers agreed to some price 
being paid, over and above the statu
tory minimum price. . The Bhargava 
Formula .. has laid down certain methods 
by which the excess realisation can 
?e shared between the growers anp_ the 
mdustry. As I said, we shall be happy 
to sit with the hon. Members t�· find 
out how this excess realisation can be 
shared. 

(Dis.) 

At prese,nt, t\}e policy that we are 
following and the policy which can1e 
iQ for quite a fairly strong criticism 
yesterday was the policy of partial 
oontrol. On the one hand, the Govern. 
IPent has the responsibility of supply. 
in& sugarcane to the consumer at a 
reas�nable p,ric�, and the r�a1:1on.lble 
price, at present, which has been 
agreed to, is Rs. 2.15 per kg. in retail 
The Government's policy on the one 
hand it to supply sug .. rcane to t}le 
consumer at a reasonable price. Qn 
the other hand, it is the desire and' 
the responsibility of the Government 
to ensure that the farmers also get a 
fair and remunerative price. How are 
these to be balanced? On the one 
side, it is our concern to ensure that 
the consumer gets it at a reasonable 
price. On the other hand, the farmers 
should >also get a remunerative price. 
These two have to be equally 
balanced. 

SHIU D. D. DESAI (Kaira): Let him 
agree tq a date on which be can lioid 
a meeting to settle the cane price. 

MR. SPEAKER: In a day or.two, 
he can hola a meeting. 

SttRl K. $URYANARAY,A�.A,: Mr. 
Speaker, several times, we hav� dis· 
cussed it with the Minister. but noth· 
ing has come out. 

. -

MR. SPEAKER: He has offered 
to hold a meeting. 

SHRI K. SURYANARAYANA: He 
is generally sympathefic, out there 
should be some concrete proposals. 

MR. SPEAKER: Let him hear 

patiently. You can discuss with him. 

SHRI D. D. DESAI: There are so 
many mills which are on the verge 
of liquidation and time is the essenre 
of the whole matter. If he gives '.i di. 
Iatory explanation and no specific date, 

I think, it is not fair to the sugarcane 
growers. 

SHRI SHAHNAWAZ KHAN: The 
concern of the Government is to con-
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tain inflationary trends. We have been 
trying very hard to ensure that the 
inflationary trends in the country are 
controlled, and it is with a view to 
that that the Government did not 
accept the recommendations of the Ag

ricultural Prices Commission for it.1-
creasing the minimum statutory price 
from 8.5 to 9.5. Because, if that was 
done, the price- of levy sugar would 
'have to be increased. That, in turn, 
would set in motion inflation.i.ry 
trends. 

SHRI NARSINGH NARAIN PAN
DEY: This is incorrect; it has no 
relevance. 

SHRI SHAHNA WAZ KHAN: The 
hon. Members are aware that today 
India is perhaps the only country in 
the world which has successfully con
trolled the inflationary trends as far 
as the foodgrains are concerned .... 

SHRI K. SURYANARAYANA: With 
the help of the innocent farmers. 

SHRI SHAHNAWAZ KHAN: I am 
prep-ared to give credit to the !ar
mers .... 

SHRI BHAGWAT JHA AZAD: 
robbing the farmers and paying 
sugar magnates. 

By 
the 

SHRI SHAHNAWAZ KHAN: It is 
the patriotic farmer of this country 
who by working hard has produced 
enough foodgrains and has helped the 
Government in controlling the infta
tionary trends. I would like the fion. 
Members to look back and see wnat 
were the prices of foodgrains and 
edible oils last year. Through ffie 
efforts of the Government and the 
growers these inflationary trends have 
been controlled to some extent on ijie 
:food front. I do not· say that inl'la
tionary ttei.1.ds in all spheres have been 
checked. But it is the Government's 
endeavour to do that. What conberris 
the largest number of persons in this 

country is the food. We are very keen 
to control the prices of foodgrains. 

I think, all the hon. Members will 
agree with me that through the com
bined efforts of the growers, the infla
tionary trends in foodgrains have 
been reversed. It is our endeavour to 
continue to do that. I entirely agcre 
with my hon. f�iends when they say, 
whatever the farmer buys,. the prices 
of those articles are going up. 

SHRI NARSINGH NARAIN PAN
DEY: The prices of inputs also. 

SHRI SHAHNAWAZ KHAN: This 
is quite true. The prices of inpu1s, 
machinery and other articles, irrigation 
charges, all these things, are going lip. 
On the other hand, whatever tlie "far
mer produces, the prices of aU those 
things are going down. But tlie re/H 
remedy lies not in increasing the in
flationary trends but to bring down 
the prices of other articles also. 

As the hon. Members are aware, the 

prices of fertilisers, have increafied. 
Since the increase in prices of oil 
by oil producing countries, {:he ,prices 
have increased three times. Urea it 
manufactured from naphtha which · is 
a petroleum product. So, when the pri
ces of petroleum products .shot up 
by three times, it was inevitable that 
the prices ot-'tirea would also increase. 
The price of urea increased i�1 the in
ternaticnal market from Rs. 1 000 to 
Rs. 3000. By a system of pooling the 
indige,,ous urea and the imported 11re?. 
the Goverr.ment was able to sup;>ly 

fi!rtillsers to th(' farmers at the rate 
of Rs. 2000. It has been further rcdl1c
ed by P.s. 15£:. 

The Government is doing everything 
that is possible to increase the pro
duction of fertilisers. W have got 
about 15 factories which are under 
expansioh or new factories are com
ing up· for production of fertilisers. 
The House would be happy to kuaw · 
that we have got three f-ertilizcr plants 
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now which are based on coal, so that 
we do not depend On oil lor producing 
urea.  'The coal-based plant at Tal- 
cher will have an annual production of
2,28,000 tons per year and it should 
go into production early next year. 
That would be very happy news for 
the country because that woo'd he the 
first coal-based plant of a sizable (Aze 
that would be going into production. 
Similarly, the  Ramagundem plant 
would be coming up soon. The Goverh- 
ment’s effort is to reduce the prices.
The Government is doing everything 
possible to reduce the prices and  I 
entirely agree with the Hon. Members 
that Government should do every th’tnrj 
possible to bring down the prices of 
those articles which are utilised by 
the farmer.

27  J’rtee of Suyarcane  FEBRUARY
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SHRI NARSINGH NARAIN PAN- 
DEY: The whole speech of the Hon. 
Minister is marked with one idea IKal 
the Government is endeavouring to 
see that the input prices come down 
so that we can contain the inflationary 
trends. I would  only like to knew 
from the Minister what happened that 
last year while Rs. 14.50 or Rs. 15 cane 
price was paid to the farmers,  this 
year the same conditions arc there; 
the prices are the same and the in
put prices are the same. The Agricul
tural Commission had recommended 
that the price shouM be enhanced TSy 
Re. 1 but, this  year,  instead of 
enhancing the price by Re. 1 only Rs. 
12.25 or Rs. 13.25 is being paid to the 
cane growers. What is the logic behind 
this?  I would like to know this from 
the Minister.

SHRI SHAHNAWAZ KHAN:  The
logic behind is that the price of sugar
cane should also be considered in re
lation te the price of an alternative 
crop that can be grown.

SHRI NARSINGH NARAIN PAN- 
DEY: Your Commission had said tfifct 
it should be enhanced by Re. 1, What 
is the alternative crop?

SHRI SHAHNAWAZ KHAN:  An
alternative to sugarcane is wheat and 
paddy. (Interruptions).

MR. SPEAKER: I think you should 
not take up more time in this House. 
I think you can invite all of theijjv 
tomorrow, meet them and discuss with 
them.

(Interruptions)

MR. SPEAKER:  No more ques
tions now. Please continue. (Interrup
tions) .

The Minister is still replying.  He 
has not finished; let him complete t»s 
reply.

SHRI SHAHNAWAZ KHAN: Thwi, 
a number of Hon. Members have spo
ken about the high prices that  are 
being paid by the cooperative  far- 
tories. I agree that the cooperative 
factories are paying higher prices to 
the growers, but I would also like to 
point out—and the House is  fully 
aware of it—that in the cooperative 
field of 70' per cent of the equity capi
tal comes from the State Government 
as share capital. But all the profits of 
the cooperative mills are passed on to 
the growers in the form of sugarcane 
price.  Hardly anything is shown as 
dividend or profits. Thus, the Govern
ment is deprived of income-tax. The 
State Government, which invests 70 
per cent of the equity capital, dofes 
not get anything on the share capital 
because no dividends are declared..'.
(Interruptions.)

MR. SPEAKER:  Order, please.

SHRI SHAHNAWAZ KHAN:  X in.
vite the hon. Members to discuss this 
question with me in depth when  W? 
meet-4he question of  cooperative

6, 1974  Price Of Sm̂rcane  gg
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factories  ̂ the amounts that are in
vested in the cooperative mills oy the 
Govemmetit and the income-taae which 
the Government gets. I will be happy 
to discuss this point with the hon. 
Members.

Now, I come to the question of cane 
arrears. I admit that there were ar
rears of cane....

frw r  f  m  Ir ? m  m  v.-m rfh:
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The State Governments have powers 
to realise the arrears of sugarcane as

land revenue, and the State Govern
ments have been asked to take very 
stringent measures to ensure that the 
arrears of cane payment are made to 
the formers. Also, if any payment xs 
delayed beyond a fortnight, then 
twelve per cent interest will also have 
to be paid on that delayed payment.

SHRI NARSINGH NARAIN PAN- 
DEY: What happened to tho last
year’s cane arrears? How are they 
being realised? Have the State Gov- 
rnemnts and the Minister of Pood & 
Agriculture considered these? How 
many factory-owners have bean put 
behind the baxs? The Minister has 
said that Government have issued ins
tructions to State Governments for 
recovery and realisation as land rev0" 
nue. What action has been taken?

SHRI SHAHNAWAZ KHAN: As I 
have said the State Governments have 
been asked to take strong measures, 
and we will continue to request the 
State Governments to ensure that the 
cane prices are paid to the farmers In 
many cases where the owners of fac
tories have delayed payments, the 
State Governments have taken over 
the management of those sugar mills. 
As the hon. Members know, in U,P. 
also, a large number of sugar mills 
have been taken over by the State 
Government because of mismanage
ment. We will be vigilant and we 
will ensure that, if any person does 
not behave, his factory is taken over 
by Government.

fc
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SHRI BHAGWAT JHA AZAD:  I
waant to know, on what reaaonin.f, lo
gic and statistics, the Minister  has 
kept patriotism for the farmers and 
profit for the sugar magnates.

SHRI K. NARAYANA RAO (Bo- 
billi): The hon. Minister has not tou- 
ched upon one important point which 
was raised by many hon.  Members 
yesterday. The price for levy sugar 
has been fixed differently in different 
areas, for example in Andhra Pradesh, 
it is 180 and in some parts of Bihar, 
it is 440. What is the rationale for 
this?

MR  SPEAKER:  Please ask a
question on cane price, not on levy 
sugar.

SHRI ANNASAHEB GOTKHINDE 
(Sangli):  It seems, the hon. Minister
is not in favour of encouraging  the 
cooperative sugar mills. His grievance 
is that they are not paying taxes etc. 
When the principle of sharing 50 per 
cent excess realization was accepted by 
the  Government, I want to know, 
whether the Government has been able 
to follow the same. The excess reali
sations that would accrue to the 
government from exports it was stated 
that the Government was not willing 
to share them with the factories, 80 
they will accrue entirely to the Ccnt- 
trŝl Gover̂paftst Is it not a profit or 
benefit givy& hy the co-oj»ratjiv? aa- 
gar factories to the Government?

I
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5̂R T̂T Tff I ?

SHRI NAWAL KISHORE  SINHA 

(Muzaffarpur):  It is  well-known

that despite all the measures that the 

government has taken for keeping the 

sugar industry alive, why sugar fac

tories in UP and Bihar are facing li

quidation. I would like to know what 

efforts the government propose  to 

take to keep the sugar industry on an 

even keel and see that they are not 

liquidated in those areas?

sm m f*w (*TfFfV)  •• vn 

snwt jsrt | fa fm ifffiwrf snr 
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SHRI ERASMO DE SEQUEIRA 

(Marmagoa):  As a preliminary re

mark, it appears clear that after this 

House has been extended, the entire 

House has turned against the Govern

ment.

My first question to the hon. Mini

ster is:  will the government as a

policy distribute to the sugar cane- 

growers the entire profit that STC 

makes out of sugar exports.

(2)  Will the Government  imme

diately appoint a committee to evlove 

a standing formula based on toouts ao 

that from month to month and from 

crop to crop prices can be fixed for 

cane and also  profits for the mill- 

owners within reasonable limit*?
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(Shri Erasmo de Sequeira]
(3) Will the government consider 

as an immediate measure a reduction 
In excise duty so that the price ol 
cane can be immediately raised?

SHRI HARI KISHORE SINGH: 
The Ihon. Minister has said that theI
government has given direction to the 
sugar mill-owners that if they do not 
pay the arrears within 15 days, then 
they will have to pay interest at 12 
per cent. When the nationalised 
banks take interest upto 15 per cent 
from the cane-growers, why should 
the cane-growers suffer on account of 
fhe inefficiency or dishonesty of the 
mill-owners?

' SHRI B. V. NAIK (Kanara): I hope, 
the hon. Minister is aware that alter
natives to nationalisation were being 
explored by the Planning Commission 
Late Shri D. P. Dhar made a study 
to that effect because the cuUivators, 
the sugar cane growers in this country 
can be immensely benefited by the co
operative sector. Will it be possible 
within a reasonable period of time to 
have co-operatives as an alternative to 
nationalisation of the private sector 
mills in this country? Has a thought 
been given to it? If so what is the view 
of the Government?

Wfc (STFTCT) : STR’TT
StffSfc' TOfZft 37% 3ft | 

SNft tfiPT £  f^R% *TS?T t
^frft ^  JJPST f  ?

tuft
*M t v tm  W tt  *t | m r

i fk fMg&frm yr f̂r sft¥-
*PT 3*TRT tit t?WTt£

Op*TT 3rnr*TT If f̂ FST ,tfWt "faST
mfW t *Ftft fiprr arraNr w  rrtft rft 
W  *t *n tftera tit 
sft rrwftf ir %*rr t̂ rr 
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«ft m t (tfaft) : wr 
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arrerTq-1  farror ^  % q f
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ff’ i

SIIRI SHAHNAWAZ KHAN. Re
garding the recovery of sugarcane, it 
is true lhat there are chemists who 
determine the recoveiy in the fadory. 
We also have super-imposed checks to 
find out whether the recovery that is 
worked out is correct We have also 
another check that the cane that goes 
out in the mills is fully weighed and 
every bag of sugar that comes out of 
the mill is also weighed.

SHRI BIBHUTI MISHRA : I want 
to know the type of check that has 
been imposed,

SHRI SHAHNAWAZ KHAN : I ext
end invitation to all to come and dis
cuss with me.
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We are working on a formula to 
ensure remunerative price to the gro
wer and also to see that the industry 
should be allowed to exist and that 
they should get about 12 per cent re
turn on their capital investment. We 
are trying to see that the grower of 
sugar cane gets a fair price. It is also 
our concern to see that the sugar in
dustry also thrives and it does not 
‘go out of existence.

And then a reasonable return of
12 per cent is worked out. On the basis 
of that, the levy sugar price has been 
fixed about which my hon. friends 
have spoken. That is the basis on 
which we are working.

As regards the arrears, I agree with 
the hon. Members that these have cau
sed hardships. The reason is also well- 
known to the hon. Members. There has 
been financial credit squeeze b3T the 
banks. The production this year is 
much more than it was last year and 
the credit Ihut was allowed to the 
milis by the bpnkf. w.\s limiten. It 
was not enough to pay back all the 
arrears. But, the Government is seiz
ed of the matter and the Reserve Bunk 
has already increased the credit limit 
by Rs. 40 crores and this season we 
hope that that situation will not be 
allowed to arise and the growers will 
get the cane price.

Regarding the excess realisation 
whether the growers should be given 
a share of the exports, I want to say 
that this is done by the S.T.C. and that 
comes to the revenue; when govern
ment spends the whole revenue it Is 
for the welfare of the people as a 
whole, and farmers as also the gro
wers would benefit.

12.27 hrs.

URBAN LAND (CEILING AND RB- 
GULATION) BILL

A m e n d m e n t s  m a d e  b y  R a j y a  S a b h a

MR, SPEAKER: I think we now go
to the next item on the agenda.. .Shri 
Raghu Ramaiah.

SHRI K. RAGHU RAMAIAH: rose.

SHRI ERASMO DE SEQUEJRA
(Marmagoa): Sir, I rise on a point of
order.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA
IAH): I have not said anything.
Where is the point of order?

SHRI ERASMO DE SEQUEIRA:
This is on the Urban Land fCeiling 
and Regulation) Bill.

SHRI K. RAGHU RAMAIAH: I
have not even started.

MR. SPEAKER: He has not yet
started.

SHRI ERASMO DE SEQUEIRA: Sir,
I am on a point of oider on ’'moving 
of the amendments.

SHRI S. A. SI1AMIM (Srinagar): . 
The Minister is beiorc the House.

SHRI ERASMO DE SEQUEIRA: Sir, 
if you look to Rule 140. It provides 
that

“After the amended Bill has been 
ldid on thy Table, any Minister in 
the case of a Government Bill, or 
in any other case, any member may, 
after giving two days’ notice, move 
that the amendments be taken into 
considei ation."

My submission to you is that as long 
as we try to say to ourselves that we 
are a House governed by rules, those


